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MR. SPEAKER: It is too long. Now be 
must conclude. He will sit down. 

SOME HON. MEMBERS ros~-
MR. SPEAKER: All of you to sit down 

please. I now request the Hom~ Minister 
to reply to the debate. 

SHRI YOGENDRA SHARMA (Begu-
sarail: On a point of order. How long 
wiU Mr. Mandai continue to be a Member 
of this House and simultaneously a mem-
ber of the Bihar Assembly. 

MR. SPEAKER: I am really surprbed. 
He is not a member of the Assembly. 

12.53 HIlS. 

MOTION RE GOVERNORS OF 
STATES.-contd. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): I am glad lbat 
an important debate has taken place in 
this House since yesterday, and I must say 
tbat the speechd on both sides were worth 
bearing yesterday. I cannot say the same 
!bing of the speech that I heard this morn-
ing. 

Basically. the question of tbe role of the 
Governors and .the working of the Consti-
tution is under discussion, and a charge 
h3ll been made by the mover of this motion 
that the office of the Governor has been 
""ed for party purposes in tho last 20 years 
and also this is being done today, taking 
tbe examples of Bihar and Benga\. Also, 
a very sweeping statement was made that 
incompetent, inconvenient. defeated perSons 
were appointed as Governors. 

I must say that anybody who speaks with 
a sense of responsibility on the floor of 
the House should not have the monopoly 
of competence to declare everybody else 
incompetent. 

They also made mention of per~ons like 
Sbri Sri Prakash, Sbri Pattabhi Sitaramayya, 
and our ex-Speaker, Hukam Singhji. They 
al"" mentioned-they want really to protect 
him-Shri Anantasayanam Ayyangar who 
i, at the present moment the Governor of 
Rihar. 

SHRI ATAL BIHARI VAJPAYEE: 
"ProteCt" is not correct. 

SHRI Y. B. CHAVAN: I would like 
to remind them that they are all Congress-
men, and they are very competent persons. 
I can certainly mention a long list of 
persons .... 

SHRI HEM BARUA: Are they com-
retent becau~ they are Congressmen? 

SHRI Y. B. CHAVAN: All of you 
were Congressmen some time. 

SHRI SURENDRANATH DWTVEDY 
(Kendrapara): We are proud of that heri-
tage. Do not forget that Congress was a 
national movemenl, Congress was not a 
coterie. 

SHRI Y. B. CHA VAN: Do not forget, 
being a Congressman at one time or the 
other is not a disqualification. 

SHRI BAL RAJ MADHOK (South 
Delhi): Let there be DO family quarrel 
here. 

SHRI Y. B. CHAVAN: There is DO 
objection to able Congre~smen, objective 
Congressmen, competent Congressmen, being 
appointed as Governors. as I have DO objec-
tion to appointing peOPle competent. con-
venient, PSP members, even Communist 
members if it come.s to that. 

SHRI ATAL BlHARI VAJPAYEE: 
Convenient? 

SHRI HEM BARUA: I know be makes 
a refereDce to that very often, but he should 
remember that his valued comrade Mr. 
A~ka Mehta, when he Was a leader of our 
party, described that as a political piracy_ 
You indulge in political piracy_ Don't for-
get that. 

SHRI Y. B. CHA VAN: Even though 
Shri Asoka Mehta bas said that, only be-
cause he said that. it does not become a 
truth for me. 

It is much better that We come to the 
facts instead of making these sweeping 
.tatement~. My main point was that we 
are discussing the function or a very im-
portant office in the political life of our 
country, because the Governor's office is 
very important office in working out tbe 
Constitution. and therefore. while We are 
discussing this. We should be rather moderate 
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an our statement. Thi~ is my only point. 
If there i. a certain point worth criticising 
the Congress or the Government about, 
they are free to do that, but certainly I 
take objectiOJl to a sweeping judgement that 
all were incompetent, inconveni~nt people, 
defeated people. I must say that in the 
last eight or nine months this Government 
had to appoint, the President had to appoint 
more than seven or eight Governors. One 
of them i~ a defeated person. 

SHRI NATH PAl (Rajapur) : That was 
because of our vigilance. 

SHRI Y. B. CHAVAN: Not at all. 

SHRI NATH PAl: Of course. 

SHRI Y. B. CHA VAN: It was because 
of our vigilance that we appointed them. 
There were persons who were defeated, 
I would like to tell Mr. Nath Pai, because 
he knows them, persons of the stature of 
Mr. Pataskar and Mr. Gadgil who were 
defeated in 1957 in the upsurge of a cer-
tain movement at that time. Can he by 
any .:Iretch ',of imagination say that they 
were less popular than Mr. Nath Pai him· 
self 1 All of us would have sat at their 
feet and learnt something of politics and 
pojitical life. 

So, it is not merely that a certain person 
is defeated in a certain election, therefore 
he is considered to be an unworthy person. 
This would be aMolutely wrong. There-
fore, to describe the whole category and 
galaxy of people who happened to be the 
Governors of this country as incompetent, 
defeated, inconvenient persons is a statement 
to which I certainly take objection. They 
were very able persons, they have done the 
greate.:t service to this country during these 
20 years, they have worked the Constitu-
tion smoothly. they have certainly laid down 
foundations on a sound basis as to how 
to run the office of the Governors, 

In amplifying this proposition, they have 
taken the case of Bihar and they have also 
taken the case of Bengal. I do not want 
to go into the very nice and robtle dis· 
cussions on the Constitution here, because 
even if I say some thing here, it would 
be only an opinion on the Constitution. 
Nobody can here express or give a judg-
ment on the Constitution. An opinion is 
inherently an opinion, it is liable to be 

wrong, it is liable to be changed becaug, 
it is an opinion. 

SHRI HEM BARUA: It is liable to 
be right also at times. 

13 HRs. 
SHRI Y. B. CHAVAN: They are ex-

pressed because they are belieVed to be 
right, it is not merely liable to be right. 
but at the same time one must know that 
they are opinions, they are liable to be 
wrong, and they are liable to' be changed 
also. 

Therefore, 1 do not want to go by merel y 
expre .. ~ng opinions. What is more impor-
tant in this matter is the fact that-
(Interruption). Are We sitting for half an 
hour more, Sir? 

MR. SPEAKER: Please sit down. 
will tell you. I think the Minister has to 
speak further, and then Mr. Nath Pai ha' 
to reply. We have half an hour at our 
disposal. We can adjourn for lunch now 
and then the Home Minister will continue 
after lunch. 

13.01 Has. 
(The Lok Sabha tllen adjourned jvr lunch 

till fourteen of the Clock), 

The Lok Sabha re-assembled after Lunch 
at Fourteen of the Clock. 

[MR. DEPUTY-SPEAKER in the Chai,] 

MOTION RE. GOVERNORS OF 
ST A TES-Contd. 

SHRI Y. B. CHA VAN: Mr. Deputy 
Speaker, Sir, I was just referring to the 
case of Bihar and I thought I should give 
certain facts in this matter. It is not 
really a question of constitutional argu· 
ments, but, really speaking, a question of 
facts which is very material in this respect. 
The hon. Member, Shri Dandeker, explained 
the constitutional position very correctly 
and I st~nd by that, that the convention 
should be that the Chief Minister should 
be given a choice in the sense that he should 
be conrolted but, at the same time, a. 
Shri Dandeker has explained, the Chief 
Minister should not have the right of veto, 
That is to say, the judgment of the President 
must not be subjugated to the decision. 
wish or whim of the State Chief Minister 
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IShri Y. B. Chavan] 
to have or not to have a particular Gover-
nor. That is the spirit of the Constitution. 

If We look at article 155 the comltitu-
tional position i. very clear, that the Presi-
dent will appoint the Governor of a State 
and he will continue to hold office during 
the pleasure of the President. That is, 
really speaking, the constitutional position. 
lIut, during the last twenty years, we have 
established an extra constitutional conven-
tion that the Chief MiniSter of a State 
should be consulted. 

Here I would like to inform this hon. 
House that in this matter the Chief Minister 
of Bihar was consulted more than once. 
I would like to give the facts as they are. 
The office of the present Governor was to 
expire on the 12th of May. So, immediately 
after the new government was formed 
-naturally, that was the time when we 
had to con!lider the appointment of the 
new Governor-during the first or second 
visit to Delhi, the Chief Minister of Bihar, 
Shri Maharnaya Prasad, met me and the 
Prime Minister and We broached this sub-
ject to him. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): Casually? 

SHRI Y. B. CHAVAN: It was not cawa!. 
When the Home Minister or the Prime 
Minister raisetl a specific question with the 
Chief Minister of a State, it is not casual; 
it is always official; it is consulting infor-
mally. During the discussion that I had 
with him he said "I have no objection for 
Shri Nityananda Kanungo; we know each 
other very well; even though he is a 
Congre~;man, that does not matter." But, 
"'en. he made one point clear. He said 
that he would like the present Governor 
to continue for another two or three 
months. We said "all right, if that is your 
wish. certainly you can have him for two 
or three monlhs~~. 

"'''r~~ (~) l'J'l'if 
'f'l>' 'l>'T "I'r<r oft <r ? 
SHRI Y. B. CHA VAN: J have not 

completed it. 3l'IlT ;;it !f;l§ ga;r ~ ~ 
<rn<tT ~ ~, After tha;, when two or 
three months were about to be completed, 
we again broacbed this subject witb him 
and he said "after somo time" or "when I 

come next". talked with him once or 
twice over the pbone but during these dis-
cussions the' only point that be raised W3~ 
"give me more time". He never took 
objection to Shri Kanungo's name. As a 
matter of fact, I would like to say that I 
made it very clear to him that even if the 
period of the present Governor is to con-
tinue, we would 1ike to establish a conven-
tion that no Governor should have a second 
term in the" same State and, as far as possi-
ble, his period should not be extended and 
that tbe maximum period for which it can 
be extended is about six months. So, when 
six months were about to be completed. 
we again reminded the Chief Minister. 

SHRI RANGA (Srikakularnl: You sug-
gested only one name. You did not place 
before him another name. 

SHRI Y. B. CHAVAN: I wlll tell you 
my difficulty in these matters. As I said, 
I had to initiate proposals for the approval 
of the Prime Minister and the Pre.:ident of 
nearly 8 or 10 appointments of Governors 
during the last six months. Whenever I 
initiate a proposal I have to consult the 
Chief Minister. If tbe Chief Minister bas 
no objection, then I have to consult the 
person concerned. Do not sUppo& that 
anybody whose name is approved by the 
Chief Minister will be willing to accept tbe 
office of Governor. I have some experience 
of going through this process. Some people 
refuse to become Governors. There are 
some such caseS. So. we have to go through 
this process. 

When the Chief Minister of Bibar accept-
ed Shrl Kanungo's name. it was only a 
question of period. Naturally, we had to con-
sult Shri Kanungo also, and Shri Kanungo 
also agreed to go to Bihar. Once baving 
gone tbrough that procestl, at a later stage 
even when a formal order was approved. 
the announcement was postponed because 
Shri Mahamaya Prasad, the Chief Minister 
of Bihar. wanted some more time and even 
for that We agreed. But wben we found 
that he has no other name to suggest but 
wanted tbe present Governor's term to be 
postponed Stlll further, till March. then we 
had to tell him "No". I talked to him 
on the telephone tbat we are annouacing 
this, as approved by the President. At that 
time also he did not say anything. But, 
after the announcement Was made and the 
notification was issued, I received a telegram 
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saying "We protest; We are against tbi, 
appointment; the Cabinet i~ against this 
appointment". 

I can understand informal consultation 
with the Chief Minister. I amo now coming 
to Ihe real political difficulty, which is 
somewhere else. At a later stage. even 
when he was asking tor more time, the 
Chief Minister of Bihar told mo "you better 
speak to half a dozen of my coneagues also 
about it". Wen, in order to be courteous 
to him, I did accept thi~ offer also, because 
I wanted to be courteous to the Chief 
Minister. I find Shri, Mahamaya Prasad 
a gentleman; I have no doubt about it. 
But, unfortunately, he is in !lOme political 
diflicu1ty. 

SHRI HEM BARUA: Who is not? 

SHRI y, B. CHAVAN: He is in some 
political difficulty. Possibly, the Cabinet 
people did not want him to accept this 
appointment, I do not know why. 

So, the basic and essential condition of 
the convention that we have ~'tablished is 
that condition of consulting the Chief 
Minister. Constitutionally speaking, it is 
nol necessary to have the consent of the 
Chief Minister, if it comes to that. I was 
going to tell you that it is not only in one 
non-Congress Government State that we 
hav" appointed Governor. During the Ia$t 
six or seven months we had to appoint 
Governors in 7 non~ongre .. Government 
States. So, there lis no question of any 
particular attitude on the part of the Govern-
ment of India. There was no difficulty in 
an)' of those cases. In many ~ the 
Chief Minister 'said "We do not want thi' 
man". Then I suggested a second name 
or a third name till I got "no objection" 
i'rom the Chief Minister. I had to go 
through this process of ruggesting names 
after names and no difficulty arose in the 
case of the other Governments. So, why 
should Bihar alone get this difficulty? 

So, J would like to assure this House 
that there is no que.tion of imposing any 
Governor on any State. But it is the 
right of the President to appoint the Gover-
nor after consulting the Chief Minister. 
But having consulted the Chief Minis-
ter and appointed a person as Gover-
nor, there is no que.:tion of withdrawing 
that name. I am told that there would 
be certain constitutional difficulties about it. 

J cannot understalld this position of 0011-
co-operation with the Governor, There 
cannot be non-co-operation between the 
Gavernment and the head of the State. 
There are certain constitutional require-
ments, that in certain malters the Council 
of Ministers has to keep the Governor 
informed. If it is not done, J must warn 
in advance, thai it wm be a coot:titutional 
failure. I do not want to say anything 
more on that. 

SHRI VASUDEV AN NAIR 
made): You are threatening 
(llIterruptions) . 

(Peer-
already. 

SHRI Y, B. CHAVAN: I am not pre-
paring. As a matter of fact, I am askiDg 
you not to get into tbis difficulty, If I am 
preparing for it, I would not have warned 
you. If I am preparing for it, I would 
not have cautioned you, My object in 
giving this caution in advance is that we 
do not want any trouble anywhere. I wish 
all governments wen, 

SHRI VASUDEVAN NAIR: You may 
not be here after six mooths. So, do not 
threaten like that. 

SHRI Y. B. CHA VAN: That you 
cannot do; the people of India can do 
that. 

SHRI V ASUDEVAN NAIR The 
people of India are not with you. 
(interruptioll ) 

SHRI HEM BARUA: Don't forget 
God also. 

SHRI Y. B, CHAVAN: We know the 
people of India more thao you do. We 
bave known them for a longer period 
than you do. This is about Bibar. t do 
not want to take more time of the House. 

SHRI S. M. BANERJEE (Kanpur) : 
Bihar is the next target, 

SHRI Y. B. CHA VAN: Coming to 
West Bengal, there again the questioM 
were raised about the constitutional posi-
tion of the Governor, the constitutional 
rights of a Governor, I was very extensively 
quoted by some hon, Members. I stand 
by whatever I have said on the lloor of 
the House. I have not changed my opi-
nion. But there are other opinion~ also 
in this matter. That I must say, 

What is the position of the Governor 
UDder stich circumstances? My hOIl. 
friend. Mr. A. K. Sen and aIw the former 
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[Sbri Y. B. Chavan] 
Chief Minister of U.P., Mrs. Sucheta 
Kripalani, they made a very able case 
yesterday for West Bengal. There ~ no 
doubt in our mind that a Governor is the 
constitutional head of the State. There is 
no doubt about it. We have always taken 
that position that he has to act on the ad-
vice ot" the Chief Minister because the en-
tire constitutional scheme is based on that. 
I have no doubt about that. But, at the 
same time, I must make it clear that, in 
certain matters, the Constitution has given 
discretion to the Governor. That is also a 
fact. These are not questions of interpre-
tation; these are questions of facts. In 
what matters ~ the discretiOn to be used? 
Under article 163(2) of the Constitution, 
he has to make a judgement where he can 
use his discretion. In whicb cases the dis-
cretion can be used is to be inferred by 
certain circumstance!!. 

SHRI RANDHIR SINGH (Rohtak) : 
They should exerci!le it in Haryana. 

SHRI Y. B. CHA VAN: When the 
Chief Minister is first appointed. there is 
no aid and advice. and be has to use bis 
judgement. For appointing his other 
Ministers, be can take the advice of the 
Chief Minister. That is the constitutional 
pOOtion. But for appointing the Chief 
Minister, he has to use his judgment. 
While using his judgment, he has also to 
loolt to the Constitution. 1 know that. 
There, the Constitution certainly says that 
the Council of Ministers hag to be collec-
tively responsible to the Legislature. 
.Therefore, naturally, he has to find out a 
person who can have a suitable majority 
in the House. That is the guiding princi-
ple for him. .A!l he has no aid and ad-
vice necessary for appointing the Chief 
Minister, at the same time, while with-
drawing his pleasure from the Chief 
Minister, he does not require the aid and 
advice of the Chief Minister. That is the 
constitutional position, whether it is 
Bihar. West Bengal, Madras, Maharashtra 
or any other State. 

SHRI D. C. SHARMA (Gurdaspur) : 
Haryana also. 

SHRI Y. B. CHAVAN: Yes. So, that 
~tion is very clear. My whole approach 
is based on this. Definitely, the Governor 
is bound to accept the aid and advice of 
the Chief Minister. But the basic ques-

tion that arises is, when the Chief Minis-
ter ceases to enjoy the majority or there 
is a doubt that he doe~ not enjoy the 
majority, what is to be done. Somebody 
misquoted me or misquoted the Home 
Ministry. I do noll know whether Mr. 
Nath Pai read the exlract . . . 

SHRI NAlH PAl: I am never in the 
habit of misquoting. 

SHRI Y. B. CHAVAN Thank you 
very much. Somebody read some exlracts 
from some paper, maybe Statesrrum. I 
can tell very clearly that neither the' Law 
Ministry nOr the Home Ministry believes 
that the Governor has a right to t:ummon 
the Legislature. We have never sllid thal. 
There, he cannet use his discretion. Bul 
he can, certainly. advice the Chief Minister 
to do so. He himself cannot directly call 
the Assembly. J know that. He cannot 
also prorogue it by himself. Naturally. 
he has to accept the advice of the Chief 
Mini!lter. But he can. certainly. in cer· 
tain conditions, advise the Chief Minister 
to call the Assembly within a reasonable 
time if he' feels that the Chief Minister 
has ceased to enjoy the support of the 
majority in the Legislature. What i. 
wrong there? May I ask tho!le who speak 
in the name of democraey as to what is 
wrong there? 

I was told by one of the hon. Members 
that there i. a provision of six months. It 
is quite possible, and now it seems it is 
quite possible that a man can become a 
leader of a minority immediately after the 
session is over. Is it intended in the 
Constitution or is it our intention that 
IIomebody should rule for six months with-
out having the majority of the House? 

SHRI S. M. BANERJEE: He has the 
majority. 

SHRI Y. B. CHAVAN: We want that 
to be proved. Somebody asked: Is it 
intended that the Governor should be a 
dictator? No. Sir. The poor Governor. 
even if he asks one Chief Minister to go 
away, bas to appoint another person as 
the Chief Minister. The Chief Minister 
enjoys hundred timd, thousand times. 
more executive p,ower than the Governor. 
If you allow one person who has no mai<>-
rity in the Legislature to continue as the 
Cllief Minister for six months, you Ill<' 
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making him a dictator, not the Governor 
a dictator. I am not taking any party 
line. Yesterday, Mr. Nath Pai made a 
~ry good point: let us not think in 
terms of parties. I entirely endorse his 
.-tatement. Let us not merely think in 
terms of the Congress alone. Others also 
must take the position. Let us consider 
the national attitude in this matter. Let us 
be patriots. I agree with him. 

It was said, last time, if Mr. Mishra 
was not resigning, let the Governor be 
impeached if .he does not dismiss the 
Chief Minister. That was the argument 
advanced on the lloor of the House. Now, 
I am told, the Governor ~ becoming a 
dictator because he is not of the Congress. 
Ajoy Babu is a patriot; we all respect him. 
There is no doubt about it. But only a 
few weeks before these very people who 
are now chanting hi9 name were abusing 
him. 

Now, I take another point, of six 
months period. What sort of .:ix months? 
In this particular case, I am not express-
ing any view as to what should happen. 
I have nothing to say about it. It is a 
matter between the Governor and the 
Cbief Minister there. There is no ques-
tion of giving direction in this matte,. But, 
certainly, the Governor cannot be a help-
~ witness to a particular situation. I 
would like to ask someone to think very 
seriously that only a few weeks before the 
Chief Minister came out with a proposal, 
discussed that with the Governor, gave us 
aI6Io the ioformation without asking, that 
this is what he wants to do because he 
thought the law and order situation in the 
State was in danger and that some of his 
colleague. were likely to do something 
which was not in the interest of the nation. 
These are his statements. Somebody 
told me ·that we supplied him certain 
statements. That is absolutely incorrect. 
We never supplied him any statements. He 
was acting on his own information, on bis 
own judgment. As to what happened in 
between, I am not concerned with that. 
I am not expreS'sing any opinion on that 

SHRI UMANATII (Pudukkotai): He 
was acting on the false reports in your 
files. 

SHRI Y. B. CHA VAN: I know you 
"may tell me what is not truth. But I am" 
sure Ajoy Babu will not do that. 

SHRI UMANATH: You showed cer-
tain files about the danger to the nation 
which ultimately turned out to be false re-
ports. 

SHRI Y. B. CHA VAN: This Was the 
situation then. Then, immediately after 
a few weeks, a Senior Minister of the 
Cabinet resigns. 

SHRI JYOTIRMOY BASU: Under 
your pressure. 

SHRI Y. B. CHA VAN: What a poor 
judgment! 

When again a senior Minister of the 
Cabinet resigns and reports the same 
matter, about the support that he baa eot 
in the House, to the Governor and in-
fOrIM him seriously, the Governor, if be 
has any intelligence or a national sense. 
if he owes any duty to the Constitution 
for which he has taken the oath-I was 
told about the oath that he took about the 
Constitution-, if he has any sense of' res-
ponsibility, he must take cognizance of 
that and he must express a doubt. about 
the majority. This is all that the Gover-
nor has done. He has not done anything 
more or less. Where does the Congress 
policy or the Central Government come 
in? I would like the han. members, those 
who are responsible for leading the DOD-

Congress Governments, to consider this. 
May I give them Jl piece of advice? I 
know that they do not need it from me. 
(Interruptions) We have the experience of 
running the Government for the last 20 
years. Possibly, it may be of some use 
to them • • • (Interruptions) 

SHRI p. RAMAMURTI: They have 
been rejected by the people. It is of DO 

use to us, 

SHRI Y. B. CHAVAN: People have 
accepted us. That is why we are here 
and you are there. People have very much 
accepted 0$. 

The point that I am making is that the 
real difficulty is not with the Central Go-
vernm~nt. What can the Central Govern-
ment do? The difficulty is that they can· 
not have their own contradictions, the j,.-
herent contradictions. Whenever they 
find their helplessness to cure their own 
difficulties. then they want to find a scape-
goat and immediately find it on 'Central 
Government' or 'Congress' or 'CapitaJiotd' 
or anybody else. It is a question of keep-
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[Shri Y. B. Chavan] 
ing their people together. Why don't 
they do that? It is a question of making 
their Ministers work in a team-spirit. Why 
don't they do that? Instead of doing that, 
instead of keeping their people in a dis-
ciplined manner, why $hould they come 
and give us lectures on democracy ? 

Mr. Ramamurtj told us this morning 
rather very eloquently that these are the 
people and not 'mob'. We know the peo-
ple .... (Interruptions) 

SOME HON. MEMBERS: No, no. 
SHRI Y. B. CHAVAN: I do not 

understand this logic, this mathematics: if 
you have deficiencies in the number of 
members in the House, in order to com-
pensate that. if you create a mob on the 
street. will it be all right? The Constitu-
tion requires that you should have majority 
in the House. In order to compensate 
that, if you want to have a mob on the 
• 'treet, this is not constitutional, this 
is not democracy; this is mobocracy. If 
you want to have a majority in the House, 
you -""ould have the support of the peo-
ple. You can have the majority only if 
you have the support of the people •.... 
(Interruptions ) 

SHRJ S. M. BANERJEE: What did 
you do in Kerala? 

SHRI Y. B. CHAVAN I can explain 
that, but I have no time. I can deal with 
that also. 

Therefore, the point is that I am only 
thinking about the function and the role 
of the Governor. A Governor has cons-
tantly 19 watch one thing and that is, 
whether the man who is the chief execu-
tive of the State enjoys the majority in 
the House. As long as he does it, the 
Governor is only a Constitutional Head; 
he cannot do anything, but the moment 
he creates doubts whether he has the 
majority or not. it is the duty of the 
Governor' to take note of this. This is 
very democratic. This is very fundamen-
tal for democracy; this is very fundamental 
for the running of Parliamentary 'demo-
cracy at least. Thi~ is, really speaking, 
the position. These people are losing 
their majority. We also lost the majority. 
hut We did not go on arguing like this. See 
the way how Mr. Chandra Banu Gupta, 
when he was told that he had loot the 
majority. resigned; see the grace with 
which he left office . (Interrup-
liolll) 

AN HON. MEMBER: What about 
Rajasthan? 

SHRI Y. B. CHAVAN What happen-
ed in Rajasthan? That aloo, I had ex-
plained on the floor of the House. I 40 
not want to take more time, otherwise I 
am prepared to explain that also again. 
We are very consistent about it. What 
happened in Haryana? When the Chief 
Minister lost the majority, he did not hesi-
tate even for ;, minute; he went to the 
Governor and submitted his resignation. 
These are our values; th~ are our tradi-
tions. The Cabinet members have told 
him; the members of his Party have told 
him; the Governor has told him; still he 
says, "No, we have the majority"_ This 
is not democracy; this is a farce of demo-
cracy. Having done all th~ things, now 
somebody comes and tells us here that 
the Central Government has done this . 
Not at all. On the contrary, whenever 
the question of the rights of the Governor 
came, we have always told him that he 
must use his objectivity and discretion in 
the matter. There cannot be any direction 
from the Central Government as to how 
he Should use his discretion. He has per-
sonally to use the discretion, bringing in 
his own judgment. It is not merely that 
I am making the statement here. I would 
like to read out a portion of what I said 
in the last Annual Conference of the 
Governors, what advice I gave to the 
Governors there. This is what I said : 

"In a period of transition, with more 
that its due share of political 
difficultIes it would be natural to 
look for guidelines which might 
provide an 'answer to the prob-
lems as they might arise. While 
J clearly understand the useful-
ne": 'of such guidelines. I 'am 
also aware that the formulation 
of such guidelines would not be 
an easy task. If these guidelines 
are to be in general platitudinous 
terms. they would not be of much 
help to the Governors. If, on 
the other hand, we try to antici-
pate developments and seek an 
answer in such guidelines, it may 
be difficult to be free from the 
bias of deliberations on the sub-. 
ject and our own effort,: in this 
behalf ... " 
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Then, this is what said : 
.... I would commend to the Govern-

nors our Constitution as the best 
guideline. Most of the Gover-
nors are also aware of the dis-
cussions and deba~ which pre-
ceded the adoption of our Con-
stitution. The Constitution and 
the recorded ideas and views of 
our Constitution-makers would 
provide a far surer and less con-
troverSial basis for the problems 
Ibat Governors faee and will 
continue to face." 

This is the advice that I gave to the 
Governors, 

.:it~~~:~ 
~,~ ~r ~ ~;;rylff.r. ~ 
~~ '1ft ~ ~ ~ ~ ~ lNT 
'ID'f <n: ci I 

.:it 'If!""'" (~ ) : ~, lf~ fiflflf 
~ I ~~ ;;rylf I 

SHRI Y. 8. CRA V AN I will do 
that.~n1y the portiOn that I have read. 

.:it 'If!""'" : ~ ~ 'It'IT I 

.:it ~m' ~ :~, ~ 'if) 
ih:r ~r"f ~, ~ IT ~ {'IT I 

.:it~~~:~~ii 
;if ~ ~~'? 

SHRI Y. B. CHAVAN : ~. r.rn~ 

Ii ~ if ~ "W~ ~~i"'f if~ t 
ft:rt!: ~'n">: t 
This is very fair. There is nothing 

wrong. I have some sen"" of responsibi-
lity with which I have given this advice to 
the Governors. 

There i~ no question of the Central 
Government or any Central leader inter-
ferin!;! in the working of the Governors 
when they are functioning as Governors. 
The only guideline that we could recom-
mend was Constitution. and the delibera-
tions Ibat took place on the Constitution 
were made available. We have never 
tried to take any partisan or party atti-
tude. Therefore. it is absolutely wrong 

to make Ibe allegation that is made in the 
Motion before this House... (Interrup-
tiUll.f). 

SHRI QHOGENDRA JRA (lainagar) : 1\"" J airam Das Daulat Ram was a res-
pected Governor of Bihar. When the 
then Chief Minister Dr. Shrikrishna Singh. 
a Congressman. did not want him, he left 
in the middle of Ibe term... (Illterrup-
tiollS ) 

SHRI Y. B. CRAVAN: I do not want 
to take more time of the House. I W9Uld 
only make one or two point~. 

Mr. Lim,ye made , mention to Article 
160. I can only tell him that he has mis-
read the Article . 

I consulted the Law Mini.s'try also in 
this matter before I am making this 00-
servation here. 

SHRI S. M. BANERJEE: Which Law 
Minister. the present one or the ex-Law 
Minister? 

SHRJ Y. B. CHAVAN That Law 
Minister is wiser than my hon. friend in 
this matter. 

Article 160 does not contemplate the 
making of any provisions where the other 
article$ of the Constitution could very wet! 
be attracted. It is only in those matters 
lrhere Ibe Constitution has· not made pro-
visions that' ihe President's order can be 
issued and he can issue it under article 
160. So, there is no que;'tion of having 
any guidelines prepared in this matter. 

I Ibink I have tried to meet the major 
points. I do not want to touch each and 
every argument that has been made here 
because most of' the points related to 
other issues. I must say again that I am 
not expres1ing any views about what is 
likely to happen and what should be done 
in Bengal. This is a matter certainly bet-
ween the Governor and the Chief Minis-
ter. The Governor. according to the p""'" 
reports that I have read. has asked the 
Chief Minister to hold a session within , 
reamnable time. They are holding dis.-
cussions. Shri A. B. Vajpayee told me 
here that he also believed that the sessiolT 
should be called quickly. I would request 
him and his other friends who hold opi-
nions like him that instead of telling us 
~omething here they may better give their 
advice and find a pobuca1 solution to this 
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problem. Certainly we would like them 
to do it. Nobody wants any precipitate 
action to be taken in this matter. 

~ ~ f-;r~ : Q,;-i> If~if 'fOf:nn: 
~ff ... t I l:r;;r'fffi-i> l?:iif fif-i>fiififf l!;'f" 
~Hr ifif ~ I l?:lf iiff;r aff'f~ liQ'lITififi 
~ ~ f~ 'f!lT tf'f;f~, m af~l';r.ff 

'f~ 'f@ 'f"'rf 'ifflr eft >f;;rf ~ 'fir 
'n:ii'r~;r ~«nr ~ I 3Hfiif if lff.: 
«t:'f ~ ? 

SHRI Y. B. CHA VAN: I am not go-
ing to answer the hon. Member's ques-
tion because it concerns the Governor. 
But I may tell him that he was not per-
haps present here when I expre-"sed a view 
geuerally about the Constitution and said 
that the Governor had discretion. 

IItf q! f.flfq : 1:[~ <rf '3''f'f''t 31'19 
if fin 'fO~ ~ 'fOiliCffil:T 'if" ''ff 'frWr 
~I 

SHRI S. M. BANERJEE: The Gover-
nor is the Shikhandi: the Home Minister 
is the real man. 

~ q" """Il : 3TiI"''f ~ 'if"~" f'if" 
CfQ 'fOifGT;:i!fifiif ~s ~ ..• 

SHRI Y_ B. CHAVAN 

~, 3m rrnt iftT ;r I Now, I 
would only refer to the two amend-
_nls that have been moved. I have 
already said whatever 1 have had to say 
about the motion. As regards the amend-
ments, I would ~ay that I cannot under-
stand the amendment coming from an 
astute legal pundit like Shri N. C. Chatter-
jee saying that this House should give a 
direction to the Governor. There is no 
authority u"der the Constitution which 
can give a direction to the Governor. It 
is an ab initio unconstitutional, unwise. 
and impracticable suggestion that i~ con-
tained in the amendment. Therefore. 1 
oppose it. 

As regards the other amendment of 
Shri N. Dandeker or of Shri M. R. 
Masani but which was really sponsored by 
Shri N_ Dandeker, I really do not under-
"taud what difference it would make if 

these examples are deleted, because realIy 
speaking, the purpolle of the motion is to 
point towards Bengal and Bihar. If those 
examples are not there, then what is their 
idea of merely supporting the motion? But 
I . know; possibly they have to keep the 
alliance with the Opposition. 

SHRI M. R. MASANI (Rajkot) : 
Rajasthan. 

SHRI Y. B. C1-lAVAN The case of 
Rajasthan Was discu!o\;ed and considered 
here already. 

SHRI M. R. MASANI 
satisfied. 

We are Dot 

SHRI Y. B. CHAVAN: I cannot help 
it. But I do not want to get involved into 
those longer arguments about it. I woulJ 
request the House to reject the motina to-
gether with both the amendments. 

MR. DEPUTY-SPEAKER : Now. 
Shri N ath PaL He should confine him-
self to just ten minutes. 

SHRI NATH PAl: Why? Tbi~ ha, 
never happened before. 

.MR. DEPUTY-SPEAKER We have 
to take up the oon-official business after 
this. So. let him be as brief as possible. 

~ "" ~ : ~ ~~, 
If!1 ~.~ ~ f.t; ~ i!T~ if 
~ I 'fT'f-dlINifill l l<'1 ~ if iin 
~T WR ~, li' d-rrn ~ f.t; ~T 
~ if fWn ;;rrq 
SHRI NATII PAl: If r am not inler-

ntpted in regard to the time limit, I shall 
try still to convert Shri Y. B. Chavan 
aod bis cohorts, possibly, !lilting behind 
him to the path of reason. I shall now 
try to reply to a few cogent points. As I 
did yesterday, I shall divide the subject-
matter into two different categories. The 
first is the con~1itutional issue. I wanted 
to limit myself absolutelY to the consti-
tutional issue. But others have introduced 
political considerations. Some innuendos 
have been dropped and some insinuations 
have been made. I am, therefore, com-
pelled to deal with them, but .:till as wa.s 
my primary concern, I shaI1 Dot be prO-
voked to dealing with the political aspect 
but I 'shall confine myself to the oonstitu-
tional aspect first. 
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I must say that the motion has served 
to focussing the Parliament', and the 
nation" attention on a very vital aspect 
which though dealt with copiously in the 
Constitution leaves many aspect, very am-
biguous and very often confusing and 
,-ometimes con1Iicting, and thi$ debate, 
partially at least,-though Government 
will take some time to reach the proper 
conc\usions--wi11 help to enlighten the 
public with regard to the i!t<ues at stake. 
l. therefore, very much appreciate the 
contribution of all Members. All of them 
spoke with great conviction though I wish 
t hat in some cases the conviction was re-
inforced with a little more study. 

I shall now try to deal with ... few 
points. Shri Y. B. Chavan has very as-
t utely avoided treading on ground with 
which he is not familiar. Very shrewdly 
be bat avoided the constitutional issue 
that I have raised by making a point with 
which no one can disagree; even I can-
not, when he says that an opinion is an 
opinion. Saying that, he does not try to 
,ub.tantiate the opinIon. For that only 
one line, he tries to take shelter behind a 
new-formed alliance with the Swalantra 
leader Shri N. Dandek.er. The constitu-
tional authority that I would have looked 
forward to would have been Mr. Jennings 
or Mr. Seervai or any other authority at 
bome or abroad, but the constitutional 
authority which the Home Minister of 
India finM to substantiate hi. argument is 
Shri N. Dandekar. 

SHRI VASUDEVAN NAIR That is 
very significant. 

SHRI NATH PAl: Had it not been 
for the few wranglings among the Opposi-
tion parties, I think we would have pre-
sented the case well for the constitutional 
proprieties. I do not want to criticise 
"-,,yone. I accept th.. right of everybody 
tD disagree even if they happen to be sit-
ting on this side of the House. I respect 
their sincerity about it. 

Coming to the constitutional issue, 
was a little surprised at what the ex-Law 
Minister had said. I find that he is not 
here and be has disappeared. 

SHRI V ASUDEV AN NAIR He ba, 
a ca"" in the Supreme Court! 

SHRI NATH PAl: Like a good law-
yer, I wish he bad faken it more seriously 

when we were discussing Bengal, but Uke 
an advocate, and a very good advocate, 
which he is, and an outstanding ono at that, 
be has said in his lIpeech yesterday that 
English authorities are out at place. Let 
me cite in the first place the Indian 
authority, nantl:ly the Constituent A¥em-
bly. I do submit that the Governor and 
tbe President are no more than constitu-
tional heads in this country. (lnterr",,-
tkm) 

I may tell Sbri Tulsidas Jadhav that 
Shri Y. B. Chavan is absolutely convinced 
of his loyalty and so, he does not bave 
to protest every time. 

This issue bad come up also in the Con-
stituent Assembly of India which bad 
given us thi~ Constitution. There, one 
single question had been asked by Shri 
H. V. Kamath on this issue. 

AN HON. MEMBER: Oh! 
SHRI NATH PAl: Who said 'Oh!'? 

He loved that Constitution and he belped 
in framing that Constitution, and there are 
not many who can rival him in his love 
and dedication in upbolding that Consti-
tution. In the Constituent Assembly, Shri 
Kamath had asked this question. 

"If in any particular case, the Presi-
dent does not act upon the advice 
of his Ministers, will that be tan-
tamount to a violation of the 
Constitution and ,will he be liable 
to impeachment?". 

Dr. Ambedkar gave the reply 

"There is not the slighte.:t doubt about 
it." The case of tbe President, except for 
a minor difference, is mutatis mutarulis 
with that of the Governor. The reply is 
very clear. According to the Constituent 
Assembly, what was intended is clear. The 
istue Is not bypothetical. It was actually 
framed and the man who piloted the Con-
stitution gave the reply. This comes at 
the end of a long discussion. 

But then there is a modem 'thing that 
has bappened. Dr. Prasad bad been rais-
ing this issue ever ,ince the office of 
President was first adumbrated. I would 
like Ministers. if they will now take a little 
relief from reading their own speeches, to 
read a very interesting book by Mr, 
Granville Austin wberein be has given a 
detailed account of wbat was happening 
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in the 'Constituent Assembly of India. Dr. 
Prasad had been concerned with tbe 
powers of the President and he had been 
trying to get a reply to that. And how 
did he do it? And when did he do it? Dr. 
Rajen4ira Prasad was our first President. 
I refer to the controversy which all do 
not know, but some members of the Fourth 
Lok Sabha are familiar with, because we 
were members of the House then. I wiJI 
just ~ them to brush their memory a 
little, and those new comer. like the 
Prime Minister to listen a little more 
attentively. (Interruptions) She was not 
there in 1960, therefore, I said that. 

In his speech to the Indian Law insti-
tute given in November, 1960, Dr. 
Rajendra Prasad asked to what extent 
Indians were entitled to invoke and incor-
porate into our own written Collllitution 
by interpretation the conventions of the 
British Constitution which is an unwritten 
Constitution. Resurrecting his oft-used 
argument, he noted that there was no pro-
vision in the Constitution which in so 
many words laid down that the President 
~aU be bound to act in accordance with 
the advice of his Ministers. 

You, Mr. Deputy-Speaker, perhaps will 
recall how the corridors of Parliament 
were reverberating with angry protests 
generated from the Treasury Benches that 
Dr. Rajendra Prasad, in suggesting that 
the President wllil not bound by the advice 
of the Council of Ministers, was commit-
ting treason, and possibly he should be 
impeached. These were the innuendoes, 
the insinuations against a great patriot, the 
President, the first President of India,-
for what? For raising a constitutional 
issue at the academic level. 

And what was the' reply then. Pandi't 
Jawaharlal Nehru sought the first oppor-
tunity to give a reply. "There is no doubt 
in my mind", he thundered, as was hi. 
habit . . . (Interruptions) 

I know you are allergic to Jawaharlal 
Nehru, but I am talking of a constitutional 
point now. It b not Nath Pai I am 
<luoting. 

SHRI M. R. MASANl: Every member 
has a right to his own opinions. 

SHRI NATH PAl: You are changing 
your position now. As between Mr. 
Rajendra Prasad and Jaw8hartal Nehru. 

he will always prefer Prasad, but I am 
not concerned with their politics, with ,his 
preference for the economies of the one 
or the other. My concern, I am sorry if 
I have failed to convince him, is purely 
constitutional in this debate. 

To support the point of view that the 
President has the same constitutional status 
as the King, the President pointed out that 
the President was both elected and liable 
to impeachment. This point of view was 
.ummarily rejected by the predecessor of 
the present Government, by the distinguish· 
ed father of the present Prime Minister. 
The view was taken and the law was laid 
dOWn th'at Governors and Presidents must 
abide in all matters by the advice given by 
the Council of Ministers except in matlers 
of discretion. (interruptions). 

I know my points, I am not ,taking 
.belter saying that an opinion is an opinion, 
and 1 will try to give my opinion with 
such forces as J can bring for Shri Chavan. 

Shri Dandeker said yesterday, it was an 
important point he was making, that the 
discretion of the Governor, if I quote him 
correctly, was unlimited. Mr. Sen had said 
that in the first place the British authori-
tie9 'are not analogous. 

SHRI Y. B. CHAVAN: Do not quote 
me incorrectly. I never said "unlimited 
power"a 

SHRI NATH PAl: Mr. Deputy-Speaker. 
you heard me correctly I think. 

SHRI Y. B. CHAVAN: I might have 
misheard you. 

SHRI NATH PAl: You misheard me 
very mucb, cnmpletely. I said that Mr. 
Dandeker, in a very important argument, 
stated that tbe discretion of the Governor 
was unlimited. I can meet you on the 
issue you have raised, why imagine other 
things, and I am going to tackle it. 

SHRI N. DANDEKER (Jamnagar): 
May I quote. 

"If any question arises whether any 
matter is or is not matter as respect.s 
whicb the Governor is by or under this 
Constitution re<juired to act in his dis-
cretion, the decision of the Governor in 
his discretion sball be final. And the 
validity of anything done by Ihe GovernOr 
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·ShaU not be called in question in the 
ground that he ousht or ousht not to 
tiave acted in that manner." 

SHR! NA 1H PAl: I thank you 
making my task easier. I would like him 
to ponder over the meaning of it, and I 
will quote the Supreme Court On this ju,t 
now. 

The position is very clear. In matters 
which are reserved for the· discretion of 
the Govelllor, his decision is final, but the 
matters on which the discretion is to be 
exercised are strictly defined and limited. 
Let Mr. Dandeker see the subtle distinc-
lion. In matters reserved for the Gover-
nor's discretion, his discretion is final, but 
the matters reserved for his discretion are 
not unlimited, as Mr. Dandeker tried to 
say yesterday, as somebody else also has 
been trying to say. 

Here, therefore, may I quote Mr. Basu's 
.constitutional commentary. He says: 

. "But the only instances Of discretion 
are the powers of the Governor of 
Assam under paras 9 and 18 of the 
·Sixth Schedu\eand the functions of a 
<Governor appointed to be Administra-
.tor. There is DO other matter in respect 
·of which a Governor may, under the 
Constitution, act in his discretion.' 

This is not an old book, this is a modern 
book. (Interruptions) 

I wanted to listen because I was hoping, 
jt was hopinJl against hope, for an intelli-
gent question to which I could make a 
reply, but there is the usual mumbling. 
ynterruptions) 3f:"nnf Hf ~ ;;ru ~ 'fiR 
~'fi': I 

SHRI RANDHIR SINGH: Don't mis-
quote. 

SHRI NATH PAl: What is the mis-
quoting. 

SHRI RANDHIR SINGH: It is not on 
all fours. 

SHRl NATH PAl: I sympathise with 
him, because nOW it is beginDlng to hurt. 

Mr. Seervai, in his book-he has never 
heard of Mr. Seervai_ya: 

"The provisions of the Constitution 
which expressly ~uire the Governor to 
exercise his powers in discretion are 
strictly defined." 

This is the latest book. 
SHRI N. K. SOMANI (Nagaur): 

Where? 
SHRI NATH PAl: At page 775. Would 

you like to borrow my copy? Please hand 
it over to him, I have dono with this boo!<. 
but for a little point. 

Now for Mr. Sen. Mr. Sen referred to 
the British system. The Supreme Court 
has said something on it. When I am in 
difficulty, I would rather go to the Chief 
Justict of India, thoush I may disagree on 
points which are vital, than quoting others. 
The case which I have quoted is not de-
cided by a politician. The Cases quoted by 
Mr. Seervai and by Mr. Dasu are decided 
in a court, but my case is I n:peat. that 
of Saibtahm vs. the State of Bengal. What 
the Supreme Court has said has bearing on 
the powers of the Governor, the President 
and the Monarch of England. 

The Supreme Court held that our Cons-
titution had adopted the English system of 
parliamentary executive. Mr. Sen was 
denying it. He has been so busy with com-
pany law cases that he has completely 
forgotten the Constitution of India. 

Finally, I would like to teU him that 
article 194(4) states very clearly that the 
powers and privileges of this House shall 
be the same as the powers and privileplS 
of the House of Commons. That the ex-
Law Minister so quickly forgets the basic 
law that governs the powers of Parliament 
and the different Assemblies is extra-
ordinary indeed. 

Having replied to that and the main 
issue, what remains? In the first place, 1 
say the Governor is a constitutional head 
although Mr. Chavan says to the .contrary 
with great conviction perhaps, but it is not 
a fact as laid down by the Constitution, hy 
the Constituent Assembly, because the in-
tention was clear and has been interpreted 
by the Supreme Court. The question 
comes, having accepted that, about the 
right to give advice. May I ask him one 
thing ? He is again and again trying to 
avoid this issue. I never like digging up 
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issues which were once discussed in the 
House fairly adequately. But what happen-
ed in Rajasthan? A maJonty of the 
MLAs came before the President of India, 
they appeared before the Governor of the 
State. Was this enough to call the leader 
of that party to form a new Government? 
Did Mr. Chavan's Government accept it? 
What did they do? They held the posi-
tion at that time that the strength of any-
body claiming majority must not be prov-
ed by parading them. but on the floor of 
tho Assembly. I am coming to it. Exactly 
SO; that is my point. Now, what is happen-
ing in Bengal? I will take the political as-
pect, because I have heard cheap taunting. 
I will deal with that: what Bengal means to 
me. I will take it a little later. I do not 
lose it so easily. You will hear it. 
(Inlerruption). The fate of the Government 
is not to be decided by parading MLAs 
hefore a Governor. Is that so, Sir? Why 
does the Bengal Governor say that a doubt 
has been created in his mind? (Inten'up-
liON). 

DR. SUSHlLA NAYAR ()hansi): He 
wants the Assembly. 

SHRI NATH PAl: Please listen. The 
main point here is that if MLAs parade 
bdfore the President or the Governor, that 
is not ground enough for the Governor to 
act. Precisely what has bappened today 
is this: granting that there have been 
some defections no doubt. Was he there-
r ore immediatly entitled to say that the 
majority has lost? Then the simple ques-
tion remains, that the Assembly must meet. 
Now. did even Mr. Lobo listen to me yes-
terday 7 I had said yesterday that I did 
not like a Chief Minister who will avoid 
facing the Assembly. (lntermption). But 
I said it yesterday; they are cheering now! 

SHRI SHEO NARAIN (Bastj) : May I 
put a question? He was ~ferring to the 
parading of MLAs here. What about the 
parading of MLAs of Madhya Pradesh? 
What happened in Madhya Pradesh? 

AN HON. MEMBER: In West Bengal. 
(inte"uption) 

SHRI NATH PAl: On this issue, what 
a commendable subtlety Mr. Chavan shows 
in manoeuvring these things? He quicTdy 
SO\IgI!t shelter behind wbat Mr. Dandeker 
said. Mr. Dandekar, he did not know, was 
,tanding on extremely shaky grounds. Mr. 

Dandckar is perbaps awar~, has he 
forgotten-that it is only in the govern-
ment of bis party, led by bi. party CDltMgUe 
in his Slate caned Utkal or Orissa, that 
Ihe Chief Minister of that State, OD the 
91h of this month, bas stated that a Gover-
nor has no right to interfere in this manner 
with' the ad.,·ice given by tbe Minister. 
(Interruption). If tbat is so, this is tbe 
experience of a colleague of yours-4he 
Chief Minister. 

SHRI N. DANDEKER: He did not 
say so, 

SHRI NATH PAl: I know what he 
h", said. It is very inconvenient fOr you. 
The question boils down to this: I am 
lalking about the political side of the 
appointment. I hold very clearly---<'Very-
one has held it, if you recall what Mr. 
Vajpayee has said, what Mr. Madbu Limaye 
h,~, said and what some others have said-
Ihat the rate of any government, wbether 
al the Cenlre or in a State, must be decid-
ed not either in the Rashtrapati Bhavan 
or Ihe Rajyapal Bhavan but on the floor 
of the House. We stand by it. When they 
want to call the A'Sembly must be left to 
the Chief Minister. U1lterruption). 

DR. SUSHlLA NAYAR: Six months 
laler. 

SHRI NATH PAl: I always like ber. 
(lI/terruption). I am parlicularly grateful 
to her. (brte"UI}tion). 

AN HON. MEMBER: Db: (llIIurup-
lion). 

SHR! NATH PAl: Tbe reasoning is 
very different: not with you. (lnlerrup-
tion). Now Sir, as an old figbter for free-
dom,-I want to tell ber -llhe reminded 
me about six months and that tbere is 
a clause in the Constitution. Doe, she 
know One article in Ihe Constitution of 
India--l want somebody eI"" to hear 
through that-which is mlIIatis mutandis-
exactly on a par-about six months? It 
says that Ihe Assembly must meet within 
six months. If it does not meet, you say 
the Constitution is broken. What is the 
spirit of this? (l1llerruption). It is 
exactly for Mr. Chavan to tell us. Tbal 
is only inconvenient annoying for you and 
therefore you are annoyed with it. The 
constitutional provision says that a Minis-

ter, who for a period of six months, for a 
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consecutive period. of six months, is nota 
m.;;IQber.'.o£ llre ie.!lislature of that State 
sh<iJ.i' fi the expiration of that period cease 
to: be a Minister. I know they n~er 
bathc:r to read the Con.titue'll Assembly 
proceedings. (Interruption). It is very 
clearly stated here. Now, wbathappened? 
The Prime Minister,-with all respect and 
affectionate rebard for her-who came to 
this House wilhout being elected, had a 
right under the Constitution for six months 
to stay here as a Minister. There is. an-
otber colleague of hers-Mr. Chavan-
who was a Minisler without being a Mem-
ber .Qf either House. Under the Constitu-
tiOn or India, tbey were~ntitled to stay. 
Like that" mutatis I1Jllt(Jndis, 'the Chief 
Minister is not required to call an Assembly 
for a period of six months. (Interruption). 
Yau can file a writ petition for that too! 

I did not have tbe honour and the pri-
vilq:e of being a member of the Consti-
tuent AsseD)bly. 1be Constitution was made 
by ·otIu:rs lind 'I am only quoting tbe Cons-
titulioQ as it is hand.ed down to us. Per-
hiIP$ il would have been a better docu-
~ if some of us had been there. But 
t~t is totally a differe'lt matter. as tbe 
lale 01:. Lohia said in the House. 

Npw, I will take Mr. Chavan's point 
about the aPl'ointment. Mr. Chavan 
acCused me of indu.iging in generalities. 
M(. Chavan began by taunting us., "You 
w:ere ·on~ in'the Consress." Ye~. Sir; we were, We were very proud that we belong-
ed· to the Congress onc~. But which was the ~ngress we belonged to? It was the 
c."wess of Mahatma Gandhi; it was the 
Congress of Netaji Bose; it was the 
Conpress which stood f~lf the freedom of 
thii people of India, and we were in the 
vimguard of· that Congress. Now, the 
CODgress we oppose is not the COngress of 
Xet3p· Bose or Mahatma Gandhi or 
JaW'8harJal Nehru; it is the Congress which 
stands behind whom? It is the Congress 
wIiich stands by Aminchand Pyarelal; it 
is the Congress which stands by Mundhra 
apd Dbamia Teja.: This is the Congress 
that we .oppose andw"!ch' is failing. 

AN HON. MEMBER: It ill becomes 
you. 

~RI NATH PAl : That Congress to 
w~ we belonged died when we left the 
~. It· is only the ghost now. Mr. 
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Chavan and his colleagud there knoW that 
we belong~ to the Cougress. Mr. Ch.avan 
does know "'" w,ere colleagues and fought_ 
He was with us--though I cannot. say of 
many-and we did fight together. He will 
recall. his. Satara dan with pride; we were 
together. The only difference is t/Iat "'" 
did not trade on the fact that we li1eIooged 
to the Congress and so should ask. for 
Baksheesh and reward. We kept it for 
posterity,-the reward,- and not for rninis-
tership here as a reward. (/lIIerruptian). 

Mr. Chavan perhaps mentioned the 
case of Mr. Gadgil. It is a case whicb 
sustains only my point; not Mr. Cha,..an's. 
Mr. GadgiJ was elected to Parliament in 
1952, ana wh~t happened? 1 would like 
Mr. Chavan to read Mr. Gad&i!'s famous, 
moving statement in this regard. He said: 
"I have been elected to represent the pe0-
ple of my State and the country in Parlia-
ment and. this shall not be bartered away 
for the post of a Governor." When be 
was elected to Parliament, he was found 
inconvenient as a ministerial colleague, 
and therefore he was sought to be dumped 
on a State, and that mali had the self-
respect to decline it. I am only quoting 
his statement; and you are only shaking 
your head against it. (Interruption). 

SHRI Y. B. CHA VAN: He !>ecarne 
Governor. 

SHRI NATH PAl: I am coming; 
have not finished. youwm recali i1iat the 
facts that I am 'narrating uphold soiilething 
iD our lives .. It was only then-this is llie' 
second point-':th~t wilen he· was an' un-
wanted :politician here as a Member, he 
was SOU!;litto be packed to anOther' State. 
But wen li~ 'was defeated 'in 1957, he was 
sougbt to· be made' a Governor and 'iinfor-
tuilliiely in 1957 he accepted it. Both the 
points I made are proved to the hilt: 
unwanted politicians are packed a",;<y and 
defea·ted poiiticians are made - Governors, 
This proves Nlr. Ghavan's ways and his' 
here noire. 

We were talking about West Bengal. It 
was said yesterday; we heard Mr_· Dande-
ker say that he is interested in Bengal. 
He has business intetests in Bengal, I am 
quotipg him, Mr. Deputy Speaker. lam 
interested in Bengal. But r have no shares 
and no profits aildno diVidends to earn. 
My interest in Bengal is far deejier.· Bengal 



1199 G."'''rnOfs of NOVEMBER 16, 1967 SillIes (M.) 1200 

[Shri Nath Pal] 
strikes~ an emotional chord in the inner-
most ~ses of any Indian. To me, 
Bengal is the vision of the India which 
Vivekananda visualised, which ~lInkim 

Chandra Chlttterji dreamt and for which 
Netaji lived Glld fought. That is the Ben-
gal I am interested in. I am identified 
with the liberty, the freedom,the struggle. 
the aspirations and prosperity of the peo-
ple of Benla\. I am deeply interested in 
it. I did g" to Benga\. We do not mince 
words. In this iijSUe my 90Ueague Shri 
Surendranath Banerjee said (Interrllp-
tioIlSF-Mr. Surendranath Dwivedy. He is 
of the same mettle; therefore 1 said it. He 
is a datintleas patriot like the others. 
15 HRs. 

Now, Mr. Deputy:Speaker, this is what 
Shri Dandeker said here in the presence 
of our hon. Members of the communist 
party. He said: You went a little. too 
late when things began to happen in Bengal 
with which we disagreed. We were not 
taking. shelter. We were not mincing 
words. We were saying the crystal truth. 
It was a P.S.P. Member Mr. Kundu who, 
after consulting the executive, was the first 
man . in the Bengal Cabmet to issue state-
ment disagreeing completely with some of 
his cabinet colleagues regarding the etbics 
of gher:",s. He said 'I oppose gheraos'. 
Whom were you lecturing about this? 
Then came the question of Naxalbari. My 
colleague went there. He did not condemn 
Naxalbari from the convenient M.P •. 
quarter. He went to Naxalbari. He called 
the meeting. And he said,-it is dangerous 
to .resort to arms. 'We have disputes; let 
us settle them within the framework of our 
constitution, with the liberty given to us.' 
That is what was said at a public meeting 
in the Naxalbari area and then in the Par-
liament he said: "An orgy of violecce 
and terrorism is going on in parts of 
Bel!gal." The country has a right to think 
seriously as to what is going to be the 
future pattern of the political functioning 
in this country. We did not mince words, 
we raised the debate. We were the 
first to go there. We were the first 
to say that political differences must be 
settled not by hiding behind the governor 
but. with the .sanction of the people. And 
I am ready to fight Mr. Ramamurthi and 
othel's but not with the aid of the police. 
I want· to fight those who are against me 

with the only sanction a democrat klwws, 
the sanction of the consent of the people 
cif India. That is the only sanction I kDow. 
If I do not want a government, I will 
topple that with the consent of the people, 
not through taking shelter under some 
obscure section of the Constitution of IAdia. '" '0 afo WTo (~) : ;;it 

'f.ffiffCllm" 'for ~~'lC if@ If,WT ~, 

\lm ~~ ;for <mT rn 'liT 'lilt 
~if@~1 
SHRI NATH PAl: If he ev~r ~s, I 

will listen. He only interrupts me. If he 
wishes to speak 1 will never interrupt him. 

We wel'e told about that curious amal-
gam of heterogenous elements. Shall I tell 
them. Sir, that we accept that we are djjfe-~ 
rent entities? We do disagree. We have 
different perspectives. And we have some 
basic differences and we do not hide them. 
But we are like clean. neat bundle of 
packages. What are they? They are like~ 
those old holdalls which you see at a pr0-
vincial station. And what does it contaln ? 
It contains a broken umbrella. It contains· 
a tom chappe\. It contains an unwashed 
chaddar. And that makes the hoIdalI. 
That is what is represented here. . Prom 
those who claim to be progressive socialists 
to those whom they condemn as reactiona-
ries, every shade of political opinioa .is 
crowded there from Mr. S. K. Patil to the 
jabalpur type of socialism symbolised by 
the Prime Minister. Every shade is there 
in that kichadi. If there is any political 
kichadi in IAdia, it is to be found there.· 

Before 1 conclude, Mr. Speaker, I wish 
to say something. Mr. Chavan has 1ltteI:ed' 
ominous words. Mr. Chavan said: 'H~ 
can there be a constitutional crisis . in 
Bihar? Is Bihar to go without a Gover-
nor? We do not know States being t0p-
less. This will be a new situation intrp-
duced by Mr. Chavan. There are iAdivj-
duals· .who are topless, but topless States are 
unknown, He uUered some ominous 
words, that there will be constitutlooal 
failure in Bihar,' and then he stopped-
there, and said 'I don't say anything fur-
ther'. Others ~t not have read some:of 
us heard. Yesterday precisely I had to 
charge him with this--I have not yet 
reached the stage of saying 'accusing' and 
I hope I WIll never come to that ~ 
but charge I must and I- will, and I-~~~ 
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ed him of artificially fostering a crisis, 
imposing a man and he was rejected, and 
today he conoborated my CODIentiOll that 
there will be constitutional failure. What 
is this failure? A governor is to be im-
posed, a crisis is to be created; and be-
calDe you don't accept to what was in Mr. 
Chavan's words. ''lbe whim of the Chief 
Minister' must not prevail". Quite true. It 
is the wish of the Chief Minis1er represent-
ing the majority of the State is to be de-
cried, run down and denounced as whim. 
WOOl is your wish is to be resurrected ,to 
the status of a constitutional sanction. It 
is an extraocdinary sense of double stan-
dards that I find here. I therefore plead 
with Mr. Chavan and those who are op-
posing. I am not speaking as a party man 
that you accuse me. I am proud of my 
party. I don't deny that. Yesterday some-
body said that they are so bad that one 
Minister calls the press and says something 
against the other. That is very true in 
Bengal. But this was the fashion started 
by New Delhi. Other States are only imi-
tating it. We know what happens in the 
Central HaIl after the meeting of the Con-
gress parliamentary party executive com-
mittee. Who briefs whom ? 

Mr. Deputy-Speaker, Sir, I am takiIIg my 
stand on the Constitution of India. It is 
the constitution, according to me, wbich is 
in jeopardy. It was the action of' the 
Haryana Chief Minister or somebody' else. 
It does not worry me. I am not com:em-
ed with the fate of Mr. Ajoy MukherjeI: or 
Mr. Mahamaya Prasad Sinha. J am COD-
cerned with the preservation <if the liberty 
of our people. Let the Chief Minister not 
avoid facing the Assembly; but let not the 
Government of India impose go\W1lOI' un-
wanted by the people. In bet'wcen lies 
some hope for the future of this country. 

I therefore reject the amendment&. and 
now that they have been convincec! by me, 
I hope they will be generous e-sh to 
support my Resolution. Let it be lite first 
unanimous Resolution concerning the C0ns-
titution of India. Thank you. 

MR. DEPUTY SPEAKER: I will now 
put the amendment of Shri M. R. Maaui 
to the vote of the House. The q~ is: 
"That in the motion,-

omit "as exemplified by current deve-
lopments in Bihar and West BeiIg-.. t" 

The Lok Sabha divided.: 
AYES 

Amat, Sllri D. 
Amin, Shri R. K. 
Dandeker. Shri N. 

Division No.2] 

Deo, Shri K. P. Singh. 
000, ShriP. K. 
Desai, Shri C. C. 
Gajraj Singh Rao, Shri 
Oowd, Shri GadiIingana 
Gowder, Shri Nanja 
lena. SlIri D. D. 
Khan, SIui H. AjmaJ 
K.oushik, Shri K. M. 
Kaahwah, Sllri Y. S. 
Lobo Prabhu, Shri 

Abraham, Shri K. M. 
Achal Singh, Shri 
Ahirwar, Shri Nathu Ram 
Aga, SIIri Ahmad 
Abmed, Sllri F. A. 
Anirudhan, Shri K. 
Anjanappa, Shri B. 
Allkineedu, Shri 
A8Bbar Husain, Shri 
Azad, SIlri Bhagwat lha 
Illabunath Singh, Shri 

NOES 

[15.15 HRS. 
Majhi, Shri M. 
Masani, Shri M. R. 
Meena, Shri Meetha La! 
Muthusami, Shri C. 
Naik, Shri R. V. 
Parmar, Shri D. R. 
Patel, Shri Pashabhai 
Patodia, Shri D. N. 
Ramji Ram, Shri 
Ranga, Shri 
Ran, Shri V. Narasimha 
Shivappa, Shri N. 
Somani, Shri N. K. 

Badrudduja, Shri 
Bajpai, Shri Shashibhushan 
Banerjee, Shri S. M. 
Barua, Shri Bedabrata 
Bama, Shri Hem 
Barua, Shri R. 
Basu, Sllri J yotirmoy 
Basu, Dr. Maitreyee 
Baswant, Shri 
Behera, Shri Baidhar 
Besra, Shri S. C. 
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Blw\pt, Shri B.R. 
Bhaa;avati, Sbri 
Bbalt I>arshan, Shri 
Bbauu Prakash Singh, Sbri 
Bhveava., Sbo B. N. 
Bbarti, Shri Mabaraj Singh 
Bbaltacbaryya, Shri C. K. 
Birua, Sbri Kolai 
Diat, Sbri J. B. S. 
Bobra., Sbri Onkarlal 
&ahma, Sbri Rupnatb 
Cbakrljpani, Shri C. K. 
Chanda, Shri Ani! K. 
Cbanda, Shrinlati Jyotsna 
Chandra Sbekhar Singh, Sbri 
Cilatterji,Shri Krishna Kumar 
Cllllturvedi, Shri R. L. 
a.udhary,Shri Nitiraj BinBb 
cr..,1ID, Shei D. R. 
a-an. san Y. B. 
Cboudbary. Shri Valrniki 
Choudbury, Sbri J. K. 
Dalbir Singh, Sbri 
».nan!, Shri S. R. 
BaDge, Sbri S. A. 
Das, Shri N. T. 
.DIMiIiPpa, Sbri TnIsidas 
UlilllebelNlhury, Shri B. K. 
])ass, Sbri C. 
Deoghare, Sbri N. R. 
Desai, Sbri Morarji 
Oesbmukh, Shri D. D. 
Deshmukh, Shri Shivajirao S. 
DbiUon, Sbrj G. S. 
Dbulesbwar Meena, Shri 
Dlrijai Natb, Shri Mehant 
Dinesh Singh, Sbr; 
Dixit, Sbri G. C. 
Owivedi, Sbri N agesbwar 
Dwivedy, Sbri Surendranatb 
BriDg. Shri D. 
Fernandes, Shri George 
Gudbi. Sbrimati Indira 
Ganesb, Sbri K. R. 
Gautam, Sbri C. D. 
Gavit, Sbri Tukaram 
Ghosb, Sbrj Ganesh 
Gbosb, Sbri P. K. 
Obosb, Sbri Parima! 
Gopalan, Sbri P. 
Oovind Das, Dr. 
Guba, Shri Samar 
Gupta, Sbri Indrajit 
Gupta, Shri Lakban La! 
Haldar, Sbri K. 
Hari Krisbna, Sbri 
Hazarika, Sbri J. N. 
Heerji Bhai, Sbri 
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Hem Raj. Shti 
HimatsiJlP.a, Sbri 
Iqbal Singh. Shri 
Jadhav,Slui Tulshidas 
J a&jiwan Ram, Sbri 
J ha, Shri Bhogendra 
Jba, Shri Shiva Cbandra 
KabaDdole, Shri Z. M. 
Kalita, Shri Dbireswar 
Kamble, Shri 
Kameshwar Singh, Sbri 
Kamala Kumari, Shrimati 
Kapoor, Shri Lakhan La! 
Karru Singh, Dr. 
Kasture. Shri A. S. 
Katham, Shri B. K 
Kavade. Sbri B. R. 
Koedaria, Shri C. M. 
Kesri, Shri Sitaram 
Khan, Shri Ghayoor Ali 
Khan, 8hri Latafat Ali 
Khan. Shri M. A. 
Kisku, Shri A. K. 
Kotoki, Shri Liladbar 
Kripalani, Sl!rimati Sucheta 
Krishnan, Sbri G. Y . 
Kurulu, Shri S. 
Kureel, Shri B. N. 
Kusbok Bakuia, Sbri 
Laksbmikantbamma, Shrimati 
Lalit Sen, Shri 
Laxmi Bai. Shrimati 
Limaye, Sbri Madbu 
Lutfal Haque. Shri 
Mahadeva Prasad, Dr. 
Mahajan, Shri Vikram Cband 
Mabida, Sbri N arendra Sin&b. 
Malimariyappa, Shri 
Mandai, Shri Yamuna Prasad 
Manikya Dahadur, Shri 
Marandi, Shri 
Masuriya Din, Sbri 
Meena, Shri Meetha La! 
Megbachandra, Sbri M. 
Mehta, Sbri Asoka" 
Mehta, Sbri P. M. 
Menon, Sbri Govioda 
Menon. Sbri Vishwanatba 
Mirza, Sbri Bakar Ali 
Mishra, Sbri Bibhuti 
Misbra, Shri G. S. 
Misra, Sbd Srinibas 
Modak, Shri B. K. 
Mohammad Yusuf, Shri 
Mohan SWarup, Sbri 
Mobinder Kaur. Shrimati 
Molahu Prasad. Shri 
Mondal, Shri J. K. 
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Mrityunjay Prasad, Shri 
Muhammc4 Sheriff, Shri 
Mukerjee, S1Irimati ShaNa 
Murthy, Sbri B. S. 
Murti, Shri M. S. 
Nahata, Shri Amrit 
Nair, Shri Vasudevan 
Nambiar, Sbri 
Nanda, Shri 
Nitth Pai, Shri 
Nllfanar, Shri E. K. 
Nayar, Dr. Sushila 
Nihal Singh, Shri 
Oraon, Shri Karlik 
Pabadia, Shri J agannath 
Pandey, Shri K. No . 
Pandey, Shri Sarjoa 
Panigrahi, Shri Cbintamani 
Pant, Shri K. C. 
Parmar, Shri Bhaljibhai 
Partap Singh, Shri 
Parthasarathy, Shri 
Paswan, Shri Kedar ' 
Pati!, Shri Anantrao 
Pati!, Shri C. A. 
Patil, Shri Deorao 
Patil, Shri N. R. 
Pati!, Shri S. D. 
Pati!, Shri T. A. 
Poonacha, SIlri C. M. 
Prarnanik, Shri J. N. 
Prasad, Shri Y. A. 
Qureshi, Shri Shaffi 
Radhabai, Shrimati B. 
Raghu Ramaiah, Shri 
Raj Deo Sinah, Sbri 
Rajani Gandha, Kumari 
Raju, Dr. D. S. 
Ram Charan, Sbri 
Ram Ohani Das. SbTi 
Ram Sewak, Shri 
Ram Subhag Singh, Dr. 
Ram Swarup, Shri 
Ramamurti, Shri P. 
Ramani, Sbri K. 
Ramshekhar Prasad Singh, Sbri 
Rana, Shri M. B. 
Randhir Singh. Shri 
Rane, Shri 
Rae, Shri Jaganatlt 
Rao, Dr. Ie. L. 
Rao, Shri K. N arayarra 
Rao. Shri Muthyal 
Rae, Shri J. Ramapathi 
Rao, Shri Thirumala 
Rao, Dr. V. K. R. V. 
Raut, Shri Bbola 

Ray, Shri Rabi 
Reddi, Sltri G: S. 
Reddy, Shri Eswara 
Reddy, Shri P. Antony 
Reddy, Shri R. D. 
Roy, Shri Bishwanath 
Roy, Shri Olittannjan 
Roy, Sltrimati Uma 
Sadhu Ram, Sltri 
Saha, Dr. S. K. 
Saiga!, Shri A. S. 
Saleem, Shri M. Y. 
Salve, Shri N. K. P. 
Sarnan!a, Shri S. C. 
Sanji Rupji, Shri 
Sankata Prasad, Dr. 
Sapre, Shrimati Tara 
Sanna, Shri A. T. 
Satya Narain Singh, Shri 
Sayeed, Shri P. M. 
Sen, Shri Deven 
Sen, Shri Dwaipayan 
Sen, Shri P. G. 
Sen, Dr. Ranen 
Sequeira,Shri 
Setlturamae, Shri N. 
Shambhu Na!h, Shri 
Shankaranand, Sltri B. 
Sharma, Shri D. C. 
Sharma, Sbri M. R. 
Sharma, Shri Yogendra 
Shastri, Sltri B. N. 
Shastri, Sbri Rarnavatar 
Sbastri, Sltri Slteopujan 
Shoo Narain, Shri 
Sheth, Sbri T. M. 
Sbinde, Sltri Annasahib 
Sbinkre, Sltri 
Shiv Cbandika Prasad, Shri 
Shukla, Sbri Vidya ChanD 
Siddayya, Shri 
Siddesbwar Prasad, Shri 
Singh, Shri D. N. 
Sinba, Shri Mudrika 
Sinha, Shrimati Tarkesbwari 
Snatak, Shri Nar Deo 
Sonar, Dr. A. G. 
Sonavane, Shri 
Sreedharan, Sltri A. 
Sudarsanam, Shri M. 
Supakar, Sbri Sradhakar 
Surendra Pal Singh, Sbri 
Sursingb, Shri 
Swaran Singh, Sbri 
Tarodekar, Sbri V. B. 
Thakur, Sbri Gunanand 
Tripatbi, SIui K. D. 
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Umaoath, Shei 
VeDkatasubbaiah, SOO P. 
Ve.nkatswamy, SOO G. 
Virbbadra Singh,Shri 

MR. DEPUTY SPEAKER: The result 
of the division is as follows: Ayes 27; 
Nee. 260$. 

The motion was negatilled. 
MR. DEPUTY SPEAKER: I find that 

Shri N. C. Chatterjee is not here. Still, I 
will baV'e to put his amendment to the 
vote of the House. 

Arrumdment No. 2 was put and negatived. 

MR. DEPUTY SPEAKER: Now I will 
take up the amendment of Shri Badrudduja. 

SHJU BADRUDDUJA: (Murshida-
bad): I do not want to press it 

MR. DEPUTY SPEAKER: Has the 
hon. Member the leave <if the House to 

Division No.3] 

Viswambhaxan, Shri P. 
Viswanatham, Shri Tenneti 
Vyas, Shri· Rameoh Cliaiidra' 
Yadav, Soo Chandra Jeet.· 

withdraw his amendment? 

SOME HON. MEMBERS: Yes. 

Amendment No.3 was, by lea.e; withdf:"!"n. 

MR. DEPUTY SPEAKER; I will'"now 
put Shri Nath Pai's main motion to the 
vote of the House. The question is! 

"That this House disapproves or. the 
action of the Central Govemmellt in 
using the institution of the Governor. of 
States not as instrument for proper func-
tioning of the Constitution but as agent 
of the party in power at the Centre, as 
exemplified by current developmeats in 
Bihar and West Bengal." 

The Lok Sabha divided. 

[15.24 lhts. 
AYES 

Abraham, Shri K. M. 
Adiehan, Shri P. C. 
Anbazhagan, Shri 
Aoirudhan, Shri K. 
BadnJdduja, Shri 
Banerjee, Shri S. M. 
Barna, Shri Hem 
Basu, Shri Jyotirmoy 
Bebera, Shri Baidhar 
Bharat Singh, Shri 
Dhalti, Shri Maharaj Singh 
Biraa, Shri Kolai 
Bose, Shri Amiyanath 
Brahmhanaridji, SOO 
Bri; Bhushan Lal, Shri 
Chakrapani, Shri C. K. 
Chandra Shekhar Singh, Shri 
DaDge, Shri S. A. 
Daochowdhury, Shri B. K. 
Devgun, Shri Hardayal 
DhaDdapani, Shri 
Digvijai Nath, Shri 
Durairaso, Shri 
Dwivedy, Shri Surendranath 
Fernandes, Shri George 
Ghosh, Shri Ganesh 
GoeI, Shri Shri Chand 
GapaJan, Shri P. 
Gulla, Shri Samar 
"Noes: Name of one Member could not 

Gupta, Shri Indraji( 
Gupta, Shri Kanwar Lal 
Haldar, Shri K. 
Jha, Shri Bhogendra 
Jha, SOO Shiva Chandra 
Kalita, Shri Dhireswar 
Kamalanathan, Shri 
Kameshwar Singh, Shri 
Kapoor, Shri Lakhan Lal 
Karni Singh, Dr, 
Khan, Shri Ghayoor Ali 
Khan, Shri LaWat Ali 
Kisku, Shri A. K. 
Kothari, Shri S. S. 
Krishnamoorthi, Sbri V. 
Kuchelar, SOO G. 
Kundo, Shri S. 
Kushwah, SOO Y. S. 
Limaye, SOO Madhu 
Manoharan, Shri 
Mayavan, Shri 
Meghachandra, Shri M. 
Menon, Shri Vishwanatha 
Misra, Shri Srinibas 
Modak, Shri B. K. 
Mohammad Ismail, SOO 
Mohan Swarup, Shri 
Molabu Prasad, Shri 
Muhammad Ismail, Shri M; 
be recorded. 
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Muhammed SheriJf, Shri 
Nair, Shri Vasudevan 
Nambiar, Shri 
Narayanan, Shri 
Nath Pai, Shri 
Nayanar, Shri E.· K. 
Nibal Singh, Shri 
PlUldey, Shri Sarjoo 
Paswan, Shri Kedar 
PatiJ, Shri N. R. 
Rajacam, Shri 
Ram Cbaran, Sbri 
Ramabadran, Shri T. D. 
R.amamurti, Shri P. 
R.amani, Shri K. 
R.8mji Ram, Shri 
Ray, Shri Rabi 
Reddy, Shri Eswara 
Roy, Sbri Chittaranjan 
Sambandhan, Sbri S. K. 

A<:.hal Singh, Shri 
Ahirwar, Shri Nathu Ram 
Aga, Shri Ahmad 
Ahmed, Shri F. A. 
Anjanappa, Shri B. 
Ankincedu, Shri 
Mgb.ac Husain, Sllri 
Azad. Shri Bhagwat Jh. 
Babunath Singh, Shri 
Bajpai, Shri SIIashibhushan 
Barna, Shri Bedabnita 
Barua, Shri R. 
Ba5U, Dr. Maitreyee 
Baswant, Shri 
&ora, Shri S. C. 
Bhagat, Shri B. R. 
Bbagavati, Sllri 
Bihakt Darshan, Shri 
Bhanu Prakash Singh, Shri 
Bbargava, Shri B. N. 
Bbattacharyya, Shri C. K. 
Bist, Shri 1. B. S. 
Bohra, Shri Onkarlal 
Brahma, Shri Rupnath 
Chanda, Shri Ani! K. 
Chanda, Shrimati Jyotsna 
Chatterji, Shri Krishna Kumar 
CIIaturvedi, Shri R. L. 
Chaudhary, Shri Nitiraj Singh 
Cbavan, Shri D. R. 
Chavan, Shri Y. B. 
Cboodhary, Shri Valmiki 
<lloudhury, Shri 1. K. 
DIllbir Singh, Shri 
Damani, Shri S. R. 

NOES 

Satya Narain Singh, Shri 
Sen, Shri Deven 
Sen, Dr. Ranen 
Sequeira, Shri 
Sharma, Sbri Beni Shanker 
Sharma, Shri Yogendi'a 
Shastri, Shri Ramavatar 
Singh, Sbri J. B. 
Sivsankaran, Shri 
Sreedharan. Sbri A. 
Subravelu, Shri 
Thakur, Shri Gunanand 
Tyagi, Shri O. P. 
Umanath, Shri 
Vajpayee, Shri Atal Bihari 
Vidyarthi, Shri R. S. 
Viswambharan, Shri P. 
Viswanatham, Shri Tenneti 
Viswanathan, Shri G. 

Das, Shri N. T. 
Dasappa, Shri Tulsidas 
Dass, Shri C. 
Deoghare, Shri N. R. 
Desai, Shri Morarji 
Deshmukh, Shri B. D. 
Deshmukh, Shri Shivajirao S. 
Dhillon, Shri G. S. 
Dhuleshwar Meena, Shri 
Dinesh Singh, Shri 
Dixit, Sbri G. C. 
Dwivedi, Shri Nageshwar 
Ering, Shri D. 
Gajraj Singh Rao, Shri 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R. 
Ganpat Sahai, Shri 
Gautam, Shri C. D. 
Gavit, Shri Tukaram 
Ghosh, Shri P. K. 
Ghosh, Shri Parimal 
Govind Das, Dr. 
Gupta, Shri Lakhan Lal 
Hajamawis, Shri 
Hari Krishna, shri 
Hazarika, Shri J. N. 
Heerji Bhai, Shri 
Hem Raj, Shri 
Hirnatsingka, SIIri 
Iqbal Singh, Shri 
Jadhav, Shri Tulshidas 
J agjiwan Ram, Shri 
Kahandole, Shri Z. M. 
Karnb1e, Shri 
Kamala Kumari, Kumarl 
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Karan Sinbh. Dr. 
K.asture, Shri A. S. 
Katharn, Shri B. N. 
Kavade, Shri B. R. 
Kedaria, Shri C. M. 
Kesri, Shri Sitaram 
Khan, Shri M. A. 
Kotoki, Shri l.iladhar 
KripaIani. Shrimati Sw;heta 
Krishnan, Shri G. Y. 
Kureel, Shri B. N. 
Kushok Bakula, Shri 
Lakshmikanthamma, Shrimati 
Lalit Sen, Shri 
Laxmi Bai, Shrimati 
LutfaI Haque, Shri 
Mahadeva Prasad, Dr. 
Mahajan, Shri Vikram Chand 
Mahida, Shri Narendra Singh 
MaIimariyappa, Shri 
MandaI, Shri Yamuna Prasad 
Manikya Bahadur, Shri 
Marandi, Shri 
Masurya Din, Shri 
Mehta, Shri Asoka 
Mehta, Shri P .... 
Menon, Shri Govinda 
Mirza, Shri Bakar Ali 
Mishra, Shri Bibhuti 
Mishra, Shri G. S. 
Mohammad Yusuf, Shri 
Mohinder Kaur, Sbrimati 
Mondal, Shri J. K. 
Mrityunjay Prasad, Shri 
Mukerjee. Shrimati Sharda 
Murthy, Shri B. S. 
Murti. Shri M. S. 
Nahata, Shri Amrit 
Nanda, Shri 
Nayar, Dr. Sushi!a 
Oraon, Shri Karlik 
Padmavati Devi, Shrimati 
Pahadia, Shri Jagannath 
Pandey, Shri K. N. 
Panigrahi, Shri Chintamani 
Pant, Shri K. C. 
Parmar, Shri Bhaljibhai 
Partap Singh, Shri 
Parthasarathy, Shri 
Patil, Shri Anantrao 
Pati!, Shri C. A. 
Pati!, Shri Deorao 
Pati!, Shri S. D. 
Patit, Shri T. A. 
Poonacha, Shri C. M. 
Pramanik. Shri J. N. 
Prasad. Shri Y. A. 

Qureshi, Shri )&ohcl. Shaffi 
Radhabai, ShrimatiB. 
Raghu Ramaiah, Shri 
Raj Deo Singh, Shri 
Raju, Dr. D. S. 
Ram Dhani Das, Shri 
Ram Slewak, Shri 
Ram Subhag Singh, Dr. 
Ram Swarup, Shri 
Rana, Shri M. B. 
Randhir Singh, Shri 
Rane, Shri 
Rao, Shri Jagaaath 
Rao, Dr. K. L. 
Rao, Shri K. Narayana 
Rao, Shri Muthyal 
Rao, Shri J. Ramapathi 
Rao, Shri ThirumaIa 
Rao, Dr. V. K. R. V. 
Raut, Shri Bhola 
Reddi, Shri G. S. 
Reddy, Shri P. Antony 
Reddy, Shri R. D. 
Roy, Shri Bishwanath 
Roy, Shrimati Uma 
Sadhu Ram, Shri 
Saha, Dr. S. K. 
Saigal, Shri A. S. 
Saleem, Shri M. Y. 
Salve. Shri N. K. P. 
Sanji Rupji, Shri 
Sankata Prasad, Dr. 
Sapre, ShrimBtj Tara 
Sarma, Shri A. T. 
Sayeed, Shri P. M. 
Sayyad Ali, Shri 
Sen. Shri Dwaipayan 
Sen, Shri P. G. 
Sethuramae, Shri N. 
Shah, Shri Shanti!aI 
Shambhu Nath, Shri 
Shankaranand, Shri ,D. 
Sharma, Shri D. C. 
Sharma, Shri M. R. 
Shastri, Shri B. N. 
Shastri, Shri Sheopujan 
Sheo N arain. Shri 
Sheth. SOO T. M. 
Shinde, Shri Annasahib 
ShiRkre, Shri 
Shiv Chandi"a Prasad, Shri 
Shukla, Shri Vidya Charan 
Siddayya, Shri 
Sidheshwar Prasad, Shri 
SiDgh, Shri D. N. 
Sinha, Shri Mudrika 
Sinha, Shrimati Tarkeshwari 
Snatak, Shri Nar Deo 
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Sonar, Dr. A. G. 
Sonavane, Shri 
Suoiarsanam, Shri M. 
Supakar, Shri Sradbakar 
Surendra Pal Singh, Shri 
Sursingh, Shri 
Swaran Singh, Shri 

Tarodekar, Shri V. B. 
Tripalhi, Shri K. D. 
Venkatasubbaiah, Shri P. 
Venkalswamy, Sbri G. 
Virbbadra Singh, Shri 
Vyas, Shei Ramesh Cbandra 
Yadav, Shri Cbandra Ieet 

MR. DEPUTY·SPEAKER: The result Now we take up the Private Members' 
of the division is as follows: Business. 

Ayes 97; Noes 199. 

The mol ion was negatjved. 
15.25 HRS. 

COMMfITEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

THIRTEENTH REpORT 

MR. DEPUTY·SPEAKER: We will naw 
taxe up Private Members' Business. 

DR. KARNI SINGH (Bikaner) : Sir. on 
a P'Oint of clarification. May I know wbe· 
ther 2t hours will be allotted to Private 
Members' Business today? 

MR. DEPUTY·SPEAKER: Let us see. 
[SHRl G. S. DHILLON in the Chair] 

~ ~ ~ ('!'i m.rr) : 
>.ftJl'!, ~. lffifR ~ ~ f.l; ~ lh:. 
m<m:t 'fm'T if; f<filll"l>1' <Nf ~'fffi 
~r!'.ft '1M"f.'-t; I~ ~if ~, 

;;iT ~ >l' I 5' I 1'1 967 'lit <rn f<f,lff 
'flIT on, ;r,r <rcr ~ I 

MR. CHAIRMAN: The question is: 
"That this House agrees with the Thir· 

teenth Report of tbe Committee on Pri· 
vate Members' Bills and Resolutions pre_ 
sented 10 the House on the 15th Novem· 
ber. 1967." 

The motion was adopted. 

DR. JeARNI SINGH: Sir, on a point of 
clarification. May I know whether the full 
2 t hours will be allowed for Private Mam.· 
bers' Business or the one hour that has 
been taken now will be deducted. I say 
that it should not be deducted. 

MR. CHAIRMAN: At 5 O'Clock we 
have to take up a motion about cyclone in 
Orissa. After that is over, whatever time 
is left will be given to this motioll. 

Mr. Inder J. Malhotra is absent. 
Dr. Mailreyee Basu. 

15.29 Has. 
CONSTITUTION (AMENDMENT) BILL· 

(Amendment of Ei/?hth Schedule) 
DR. MAITREYEE BASU (Darieeling) : 
beg to move for leave to introduce a 

Bill further to amend the Constitution of 
India. 

MR. CHAIRMAN: The question is: 
"That leave be granted to introduce 
a Bill further to amend tbe Constitution 
of India." 

The motion was adopted. 
DR. MAITREYEE BASU: I introduce 

the Bill. 

CONSTITUTION (AMENDMENT) 
BILL* 

(Amendment of Ei/?hth Schedule) 
SHRI SEQUEIRA (Marmagoa) : I beg 

ID move for leave to introduce a Bill fur-
thec to amend the Constitution of India. 

MR. CHAIRMAN: The questions is: 
''That leave be granted to introduced a 

Bill further to e:melld the ConstitutiOil of 
India." 

The motion was adopted. 
SHRI SEQUEIRA: I introduce the Bill. 

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) BILL· 

(Substitution of Sections 2,3 etc.) 

~ ~~~ (~­
orR) : ~ ~, ~ W11'f 'lim 
~ f;r. ~for1;rT or. m <:I'lT 1I,,'T 'fT mll-
f~, 195:2~' ani! ~~ 'f.~ qf<lr 
f.m'f'f. '!iii iTvr re ~ ~?f G:T 
~, 
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